LY

|
9

OPEN CUURT

IN THE CENTRAL AMINISTRATIVE IRIBUNAL, ALLAHABAL

*on R | H

Allahabad : Llated this 13th gay of Uctober, 1998
Original Application No,147 of 1994

Hon'ple Mr, S, rayal, A.M,

Hon! ‘

L Unbon of india through
uiyvisional Aly Manager,
Northern Hailway, MOradabad,

2o Sri Praveen Kumar Mittal

senior A S, I.E, L&.M, Uiffice,
Northern Hly,, Moradabad,

(Sri A.K, Gaur, Advocate)
e & 9 & ® @ Applican.t '
Mersus

13 Sri Shiv Sgaroop, S/0
sri Ham Swaroop, Aly «uarter
No,H.12, Hailway Harthala Colony,
Moradabad, U.P,

2 Shri M.M, Ghaudhal‘y,
Asst, Lagbour Commissioner,
&PIESCfiHEd Authority) , under -

he Payment of wages Act,

Moradsbad,

(SI‘i SKjViishI‘a’ AdvOcagte)

. R95p0nuen'ts

L . L] L]

VLapkd(VUr al)
rHont s
Ihis application has been filed uncer section
19 of the Administrative Iripunzls AcT, 1985, The
applicant has filed this application ggainst the
order dated 3-1-1994 passed by Asst,Labour Commissioner

( The Prescribed Authority) under the Fayment of wages

Act, Ihe Pprescribed Authority passed an order on the

orger sheet of the cagse on 3-.4-1994 that initial

objections of the responaents shall be disposed of at
the time of final disposal of the case unaer the Payment

of wages ActT,




_2-
25 It appears that the applicant has taken a

preliminary opjection to the.order dated 3-1-1994

by filing an application in which they had challenged
the jurisdiction of the Prescribed Authorily unaer

the Fayment of wages Act in this cagse bEbause the
applicant was getting wage of more than ’s,1600/- per
month, Ihis objectiur; was sought to be disposed of by the
orcer of the prescribed Authority till final disposal
of the case,

3. In any case now the position with regsrd to
Payment of wages Act czses and the jurisidction of

the CAT on such cases has been made amply clear by the
Apex court in KP Gupta's case. This court lacks
jurisdiction to hear cases uncger FPaymedl of wages Act
and, therefore, the application filed by the applicant
is dismissed as not maintzinaole, IThe zpplicant may

seek redress pbefore g proper forum if soO adviseq,

Membeér ‘J; Memoer (ﬁ)
LAlbe/




